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section 43 of the Copynigat
Aci, 19.7. [Placed 1 :he
Library, See No. LT-129/67.]

(2) A copy of the Annusl Report
of tne Indian Museum Cdl-
cutta, for the year 1965-68.
[Placed wn the Library, See
No I.T-130 /67.]

NoTIFicATIONS UNDER DErmr Lanp
RerorMs AcT, Denmi MunicreAL
CorroraTION ACT AND ALL-
Inpia SERvICEs Acr.

The Minister of State in the Minis-

fry of Home Affairs (Shri Vidya
Charan Shakla): I beg to lay on the
Table: —

(1) A copy each of the following
Notifications under sub-section

(3) of section 181 of the
Delhi Land Reforms Act,
1954, —

(i) The Delhi Land Reforms
(Amendment) Rules, 1988,
published 1n  Notification
No F(3), LRO./6B 1n
Delh;y Gazette dated the 8th
July, 1966,

(ii) The Delhi Land Reforms
(Amendment) Rules, 1968,
published in Notifiction No
F(4) LRO./66 in Delid
Gazette dated the 30th
June, 1966 [Placed in th2

Library. See No. LT-131/
671

(2) A copy each of the followirg
Not:fications under sub-
section (2) of section 479 of
the Delhi Municipal Corpora-
tion Act, 1857.—

(i) The Delh: Municipal Corpo=
ration (Election of Council-
lors) Amendment  Rules,
1887, published in Notifica-
tion No F2(2) 67-LSG in
Delhi Gazette dated the
11th January, 1967.

(i) The Delhi Municipal Cor-
porafion (Election of
Coungillors) Second Amend-
gyt Rules, 1987, published
n Notification No. F.2(2)/

2894 (al) 150

Papers Laid 15%0

67-LEG in Delhi Gazette
dated the 13th January,
1567,

(iri) The Delhi Municipal Cor~

3

4)

poration (Election of Coun=

cillors) Third Amendment

Rules, 1967, published in

Notification No F2(2)/67-

LSG in Delli Gazette dated

the 6th February, 1967,
[P'aced 1n the Labrary.
See No. LT-132/67]

A cony of Notification No
F' 39(45)-Rev/64 published
in Tripura Gazette dated
the 11th  Januarv 19867
making cortain amendment to
the Tripura Land Revenue
and Land Reformg (Allote
ment of Land) Rules, 1962,
under section 198 of the Tri-
pura Land Rcvenue gnd Land
Reforms Act, 1960 [Placed
in the Library. See No LT-
133]67 ]

A copy each of the following
Notifications under suo=-scc=
tion (2) of section 3 of the
All India Services Act, 1851:—

(i) The Indian Forest Serv'ce

(Fixation of Cadre Stren-
gth) Regulations, 1988,
publish~d m  Not:fication
No GSR 1672 in Gazctte
of India dated the 3ist
Oc'ober, 1968

(1f) The Indian Forest Service

(Fixation of Cadre
Strength) Amendment Re-
gulations, 1886, published
in Notification No GSHR.
1673 in Gazette of India
dated the 31st October,
1066.

(ilf) The Indian Forest (Service

(Appointment by  Pro-
motion) Regulations, 1968,
published in  Notification
No, GSR. 1774 in Gazette
of India dsted the 26th
November, 19806



ed in Notification No.
GSR. 17 in Gazetts of
Indig dated the 7th Janu~-
ary, 1967. [Placed in the
?’b;w. See No. LT-134/

1830 hra

ANNOUNCEMENT RE. PANEL OF
CHAIRMEN

HMr. Speaker: I have to inform the
House that under sub-rule (1) of
rule 9§ of the Rules of Procedure and
Conduct of Busiress in Lok Sabha, I
mominate the following Members on
#he Panel of Chairmen:—

1. Dr. D. 8. Rajy,

2. Shri P. K. Deo,

& Shri K. Mancharan

4 Shri C. K. Bhattacharyys,
lgﬂﬁurdm Singh Dhillon,

6. Shri Bal Raj Madhok.

——

12.30% hra

COMMITTEE ON PUBLIC UNDER-
TAKINGS

Thirty-seventh, Thirty eighth
Thirty-ninth Reports
Becretary: The Chairman, Com-
mittee on Public Undertakings pre-
sented to the Speaker on the 3rd
March, 1967, the following Reports:—
1. Thirty-seventh Report of the
Committee on Public Under-
takings on the Hindustan
Shipyard Ltd.

2. Thirty-Eighth Report of the
Committee on Public Under-
takings on the Pyntes and
Chemicals Development Co.
Ltd.

§. Thirty-Ninth Report of the
Committee on Public Under-
takings on the Bharat Heavy
Electricals 1td.

and

ANNOUNCEMENT RE: PANEL OF
CHAIRMEN—contd.

Shri Hem Barma (Mangaldai): In
the pane] of names you have an=
nounced, iy there a Lady Member?

Mr. Speaker: Unfortunately no

Shri 8. M. Banerjee
There should be cne.

Mr. Speaker: Next time I an-
nounce it we will have a lady Mem-
ber also,

(Kanpur):

Shrimati Tarkeshwari Sinba
(Barh): Add him. It will compen~
sate for everything.

12303 hre,
PERSONAL EXPLANATION BY
MEMBER
(Shri Masani)

8hri M. R. Masani (Rajkot) Mr.
Speaker, Sir, I was sorry to learn
that yesterday, after I and other
members of the Opposition had left
th: House during the election of the
Deputy Speaker, the Prime Minister
chose in our absence to say certamn
things which are at variance with
the truth. Since she has misquoted
what 1 had said to her whan I saw
her at 11 aM. on the 2Tth March,
with a view to creating prejudice
against me, I wish to state the cor-
rect facts hy way of personal expla-
nation,



